FORM G

INVITATION FOR EXPRESSION OF INTEREST INVITATION FOR

VITASTA SOFTWARE INDIA

PRIVATE LIMITED

OPERATING IN COMPUTER PROGRAMMING, CONSULTANCY IN NEW DELHI

(Under Regulation 36A(1) of the Insolvency and Bankruptcy

Board of India (Insolvency Resolution Process for

Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. | Name of the corporate debtor along with PAN/ CIN/ LLP  |Vitasta Software India Private Limited
No. CIN: U62013DL2024PTC430452
PAN: AAKCVI1369A
2. | Address of the registered office and principal office (if any) | Regd. office address: 102, Ganga
of corporate debtor Chambers,6A/1, First Floor, WEA, Karol
Bagh, Central Delhi, New Delhi, Delhi,
India, 110005
3. | URL of website INA
4. | Details of place where majority of fixed assets are located  [NA
5. | Installed capacity of main products/ services Computer programming, consultancy, and
related services
6. | Quantity and value of main products/ services sold in last|As per Last audited Balance sheet for FY 2024-
financial year 25 - value of Revenue from operation is 0 and
from other services was 2.30 cr.
7. | Number of employees/ workmen NIL
8. | Further details including last available financial statements [The company is incorporated on 27.04.2025.
(with schedules) of two years, lists of creditors, relevant dates |Audited Balance sheet of 2024-25 is available.
for subsequent events of the process are available at: Details can be sought by emailing:
cirp.vitastasoftwareindiapvtltd@gmail.com
9. | Eligibility for resolution applicants under section 25(2)(h) of [Details can be sought by emailing:
the Code is available at: cirp.vitastasoftwareindiapvtltd @gmail.com
10.| Last date for receipt of expression of interest 03.02.2026
11.|Date of issue of provisional list of prospective resolution (13.02.2026
applicants
12.| Last date for submission of objections to provisional list 18.02.2026
13.| Date of issue of final list of prospective resolution applicants 28.02.2026
14.| Date of issue of information memorandum, evaluation matrix [05.03.2026
and request for resolution plan to prospective resolution
applicants
15.| Last date for submission of resolution plans 04.04.2026
16.| Process email id to submit EOI cirp.vitastasoftwareindiapvtltd @gmail.com
17 | Details of the corporate debtor’s registration status as MSME | As per the last audited Balance sheet it is

micro enterprise, as the investment in plant
and machinery or equipment does not exceed
two crore fifty lakh rupees and turnover does
not exceed ten crore rupees.

Date : 05.01.2026
Place: New Delhi

SHRISH gtz
Tl GARG 7722 fosso
Ms. Shrishti Garg

(Resolution Professional)
Reg. No. IBBI/PA-001/1P-02929/20118/14509

In the matter of Vitasta Software India Private Limited
Authorisation of Assignment (AFA): AA1/14509/01/300626/108164

AFA validity: 30.06.2026


https://www.google.com/search?q=computer+programming%2C+consultancy%2C+and+related+services&oq=VITASTA+SOFTWARE+INDIA+PRIVATE+LIMITED+bussiness&gs_lcrp=EgZjaHJvbWUyBggAEEUYOTIJCAEQIRgKGKABMgkIAhAhGAoYoAEyCQgDECEYChigATIJCAQQIRgKGKABMgcIBRAhGI8CMgcIBhAhGI8C0gEJNTYzOGowajE1qAIIsAIB8QVpX6m2NbpZJQ&sourceid=chrome&ie=UTF-8&mstk=AUtExfAlf7YZhSAINr7nrQSglmDGog2l6_jiogMrPIJWq5LI5mJGEllpIWOZ1GpTDRtFcXvZ5xjvS6wHNDeWjhzjqxvoaY4seUatw8IbKnsbqLvja8pNm9ZDdEkvXhaEi6c1hs7L3qxq3q7Tk_Yw3-tQjXaqGtY9MqZm35ej1nPcmtV1e-4&csui=3&ved=2ahUKEwjl1Ynu4beRAxUNcWwGHaO5EDEQgK4QegQIARAC
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Tel: +910120-6483000

Investor

BOOK RUNI G LEAD MANAGER TO THE ISSUE

SHARE INDIA CAPITAL SERVICES PRIVATE LIMITED
Address: A-25, Basement,

Email: kunal.bansal@shareindia co.in

Sector-64, Noida-201301,

Uttar
Pitampura, Delhl-110034

Share India

You generate, we multiply

CIN: UB5923UP2016PTCOTS:

SEBI Registration; INMODDD1 2537

967

Contact Person: Mr. Kunal Bansal

' TRAR TO THE ISSUE
MAASHITLA SECURITIES PRIVATE LIMITED
Address: 451, Kristina Apra Business Square, Netaji Subhash Place,

‘ TelNo.: 911145121793
E-mail: ipp@maashitla.com
com N hitl Investor Gri
e R Websits

https:/fwww.maashitla com/
SEBI Registration No.: INRO00004370
Contact Person: Mr. Mukul Agrawal

investozips
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GRE Renew Enertech Limited
Mr. Rohan Jayeshbhai Divuve
= Company Secretary and Compliance Officer
Registered office: Plot bo. 423, 6.1.0.C.-I|, Dedivasan, Mehsana-384002, Gujarat
Telephone: +91 7777983683,
Emall; cs@greindia.com
bsite: lqreindia.c
CIN: 1131 mucm}nwmnsﬁana

Investors can contact the Company Secretary an RLM or tothei:
any pre-issug or post-issue related problems. cuch 25 non-| recmmoi Ielxers of A\Iloimen( non-cradit of Alofted Equity

ue in case of

hitps:fwww.bsesme.com/Publiclssues/RHRaspx,

should note that

he Securities Act, 1933 andin

pplical
where suchissues and sales are made, There willbe na public offering n the Unite Sttes,

quity Shares a

sharesin
AVAILABILITY OF RED HERRING PROSPECTUS: Investors are advised 1o refer o the et Herming Praspectus ane the Risk Factors contalned therein before applying n the fssve. Full copy of armbir: NA and RTAs and COPs the Issue. Bit ,‘ fion Forms wil dso wabsite of BSE
the Red Horing Prospecus I avalible o the webs of the SEBI at vywschlgouin, webste of th Company at hiperend.cony. th ebsie of the BRLA t te s at SMEanullanslpr\aE:dmnch:sm 55583, the st of which is avaiable at websies ofthe stock exchanges and SEBI.
BSE SME al iips ./ convPublcl tivel Application Supporisd by (ASBAJ: Al jimariiatorl percipate i thessus
ANAILABILITY OF ABRIDGED PROSPECTUS: A capy of the Atiidged Prospectus shal he it — Gompary, BRLM and BSE a g arinda con. | A4 Aplcans otherihan Aoplicats using ha UP mechansin) mustprids bank accounl detas and the aim
5 Jbliclssies/AtiRas atdonot contain
SYNDICATE MEMBER: A LEC 1CISSUE ACCOUNT BANK
SUB-SYNDICATE MEMBER; A
ANAILABILIY OF B1D-CUMAPPLICATION FORMS -G Aalicton s cen b ablained e Aogsord e fh Gompany Pl 423, 6..0.0-, Deysn, Wehsana- PP BLOCerS T B0 I UPY Heo
384002, Gujarat. Telepnane: + 817777983683 BRLM Share ingia imited, Telephong: +910 {4, Telephona: +910120- defiried shall have the same FOspectus.
0n behalf of Board of Directors
FOR, GRE RENEW ENERTECH LIMITED
8d/-
Place: Ahmedabad, Gujarat Mr. Rohan Jayeshbhai Dhruve
Date: January 03, 2026 Company Secretary & Compliance Officer
Disclaimer: GRE RENEW ENERTECH LIMITED is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market nd other cor to make an initial publi ofits Equity Shares and has filed the RHP with the Registrar of Companies, Ahmedabad,

January 03, 2026 and thereafter with SEBI and the Stack Exchange. Full copy of the Red Herring Prospectus is available on the website of the SEBI at www.sebi.govin, website of the Company at hitps://greindia.com/ the website of the BRLM to the issue at: www.shargindia.com, the website of BSE SME at
y. ANy p Inequity shares involves ahigh degree of risk and for details relating 1o the same, piease refer to the RHP including the section titled “Risk Factors” beginning on page 30 of the Red Herring Prospectus.
The Equ\ty Shares have not been and will not be registered unﬂz;theu S. Securities Act 0f 1933, as ammdeﬂ orany state securities laws inthe United States, and unless sa ragisterad, and may not be issued or sold within the United States, except pursuant ta an exemption from, or in a transaction nat subject o, the
i The issuedand sold

tsidethe United States in ‘offshore transactions' in reliance on Reguiation “S” under the Securities Act, 1933 and the applicablelaws of each jurisdiction
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CHINA, RUSSIA CONDEMN

Delhi voices concerns, calls
for dialogue on Caracas

® Statement urges |
all concerned for !I'
‘dialogue,ensuring
peace & stability’ |

SHUBHAIJIT ROY ;
New Delhi, Januvary 4

IN A CAREFULLY calibrated
statement, the day after the US
attacked Venezuela and cap-
tured its President Nicolas
Maduro, India  Sunday
expressed “deep concern”atthe
developments and called upon
“all concerned toaddressissues
peacefully through dialogue,
ensuring peace and stability of
theregion”.

Neither did it condemn the
USactionnorinvoketherespect
for international law or the UN
charter. Without mentioning

Venezuela's President Nicolas Maduro in custody at the US
Drug Enforcement Administration office in New York after he
was captured by US special forces

the country”,a Chinese Foreign
Ministry statement said. The
move is in clear violation of
international law, basic norms
in international relations,and
the purposes and principles of
the UN Charter, it said. Russia
has been the first country to
criticise the USaction, calling it
an “act of armed aggression”
against Venezuela.

German Chancellor
Friedrich Merz said that the
legal assessment of the US oper-
ation is complex and “we will
take our time” to evaluate it,
adding that principles of inter-
national law must apply..

British PM Keir Starmer has
also avoided any confrontation
withthe US,ashesaid,“Iwantto
establish thefactsfirst.Iwantto
speak to President Trump. I
want to speak to allies.I can be
absolutely clearthatwewere not

h L
|

REUTERS

the US action in Venezuela, it
described it as “recent develop-
ments in Venezuela:” a more
neutral framing of the military
intervention by the US.
Therewere four points that
the Indian statement issued by
the Ministry of External Affairs
made. First, it expressed “deep
concern”onthesituation,asthe
MEA said, “Recent develop-
mentsinVenezuelaareamatter
of deep concern.” Second, it was
careful on the next steps in
Venezuela given there’s no clar-
ity on who will run the govern-
mentin Caracas.“Weare closely
monitoring the evolving situa-

tion,”the MEA statement said.

Third, it expressed its sup-
port for the “people of
Venezuela” — differentiating
it from the government or the
regime in Venezuela — and
called upon “all concerned”to
“address issues peacefully
through dialogue, ensuring
peace and stability of the
region”. This was a nod to the
US, where President Trump
has said, “We will run the
country until such time as we
can do a safe, proper and judi-
cious transition.”

And, fourth, was the Indian
government’s concern about

the Indian community,whichis
quite small in the South Ameri-
can nation. There are less than
100 Indians in Venezuela —
according to the Indian
embassy’s records: “50 NRIs
and 30 PIOs”.

India’s responseis different
from how China and Russia
responded. China Sunday
called on the US to release
Maduro and his wife “at once”
and “resolve issues through
dialogue and negotiation.”
“China expresses grave con-
cern over the US forcibly seiz-
ing President Maduro and his
wife and taking them out of

involved ...and I always say and
believe we should all uphold
international law””

India’s statement —as com-
pared tothe statement of the P-
5 countries — sought to main-
tain the diplomatic tightrope
walk, where it doesn’t criticise
the Trump administration but
it seeks peace and stability of
the region. This is rooted in the
diplomaticdilemmaitfaces:on
the one side is Trump’s unilat-
eral move and, on the other,
many in the Global South are
looking at India for leadership
against violations by the US
President.

EU FTA: Goyal to visit Brussels this week

FE BUREAU
New Delhi, January 4

WITH NEGOTIATIONS ON
theIndia—EU free trade agree-
ment (FTA) in their final stages,
Commerce and Industry Min-
ister Piyush Goyal will visit
Brussels this week for what
could be the last round of
meetings between the trade
leadership of both sides ahead
of the India—EU Summit later

this month.

During his visit to Brussels
from January 8 to January 9,
Goyalwillmeet EUTrade Com-
missioner Maros Sefcovic and
other senior leaders as both
sides push to conclude the
negotiations before the Sum-
mit scheduled for January 27.

Ahead of the Summit, the
EU’s top leadership — Euro-
pean Commission President
Ursulavon der Leyen and Euro-

pean Council President Anto-
nio Costa—will be the chief
guests at India’s Republic Day
celebrations.

Goyal will begin his Europe
tourwith avisit to Liechtenstein
on January 7 before arriving in
Brussels.Liechtenstein is one of
the four members of the Euro-
pean Free Trade Association
(EFTA), with whom India’s FTA
came into force on October 1.

The Brussels visit comes

just a month after EU Trade
Commissioner Maros Sefcovic
and other seniortrade officials
visited India to advance the
FTA talks. Goyal and Sefcovic
held two days of extensive
negotiations in December to
move the agreement closer to
conclusion. During his India
visit, Sefcovic also met Exter-
nal Affairs Minister S Jais-
hankar and Finance Minister
Nirmala Sitharaman.

OBJECTION TO PUBLIC NOTICE DT. 29.12.2025 OF MR. AJAY KUMAR

PORWAL ADV FOR HIS CLIENT M/S KISSAN PETRO OILS PVT. LTD.

Public is hereby informed that my client, Punjab & Sind Bank at its SAM Vert Branch, First Floor,
NBCC Building, Block-3, East Kidwai Nagar, New Delhi-110023 expresses its strong objection to the
illegal Public Notice dated 29.12.2025 issued by Mr. Ajay Kumar Porwal Advocate at the behest of
his client M/s Kissan Petro Oils Pvt. Ltd. which is full of falsehood as it contains distortion of facts
thereby maligning the image, goodwill and reputation of my client for which my client reserves its
right to take appropriate legal action in accordance with law. It is further brought to the notice of
General Publicthat Greater Noida Industrial Development Authority had confirmed vide letter dated
08.01.2025 that it had issued Permission to mortgage vide letter dated 05.03.2014 in favour of my
client. The quoted order dated 21.03.2022 passed in OA now TA 587/2023, cannot come in the way
of my client to pursue its remedy under SARFAESI Act which my client had taken by fixing
subsequent auction of its mortgaged properties in question in terms of judgment of Hon'ble

PUBLIC NOTICE

AMEB INFRAVENTURES PRIVATE LIMITED (CIN: UT0102DL2013PTC259773)
Regd, Office; B-7b, First Floor, Defence Coleny, Mew Delhi-110024 and Corp
Office: Plot Mo, 1B, Second Floor, Sector-844, Gurugram, Haryana Email:
amb@ambgroup.in | Ph,: 0124-4738000,

Motice is hereby given that AMB Infraventures Pvt Lid. is developer of the
commercial project "AMB 5elfie Street” at Sector-92, Gurugram, Haryana {3.175
acres; License Mo. 10 of 2015 dated 18.09.2015: RERA Reg. Mo. 80 of 2020 dated
23.08.2017), has applied fora change of its designated project bank account from
Axiz Bank to HDFC Bank.The Haryana Real Estate Regulatory Authority,
Gurugram has granted in-principle approval for the said change. The general

Customs rejig must resolve inverted
duty, supply chain issues: Virmani

PRASANTA SAHU
New Delhi, Januvary 4

AHEAD OF THE Union Budget
for FY27 and an expected over-
haul of the customs duty
regime, economist and Niti
Aayog member Arvind Vir-
mani has underlined the need
for India to address inverted
duty structures, ease supply
chains and facilitate labour-
intensive stages of production
to enhance the competitive-
ness of the Indian economy.

India’s weighted average
customs duty currently stands
at around 129%, significantly
higher than the roughly 5%
average among theworld’s top
economies. This gap, Virmani
argued, places Indian manu-
facturers and exporters at a
disadvantage in several sec-
tors. In his view, customs
reform must focus not merely
on lowering tariffs, but on
rationalising the structure to
support domestic production,
exports and integration into
global value chains.

While talking to FE, Vir-
mani said India’s strategy to
narrow this gap isincreasingly
centred on free trade agree-
ments (FTAs) with high-
income economies. Such
agreements, he noted, can
reduce effective tariff rates to
well below 5%, without resort-
ing to blunt, across-the-board
tariff cuts. Beyond tariffs, he
emphasised the broader objec-
tives of improving quality, pro-

Bank of India
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ductivity and wages, sup-
ported by complementary
reforms in logistics, standards
and supply chain efficiency to
fullyrealise the gains from cus-
toms reform.

HisremarkscomeasFinance
Minister Nirmala Sitharaman
has signalled that the next
major reform push, following
income taxand GST simplifica-
tion, will be a comprehensive
overhaul of India’s customs
framework. She has described
this as the next big “clean-up”
exercise aimed at simplifying
rules, reducing complexity and
making compliance easier for
businesses and individuals.
Sitharaman has also repeatedly
flagged the need to correct
inverted duty structures.

“The system is quite com-
plex. The inverted duty struc-
ture cannot beremoved 100%

o
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ARVIND VIRMANI, ECONOMIST & NITI AAYOG MEMBER

disadvantage

India’s electronics push, including
semiconductors,requires a full review
of the supply chain to eliminate
inverted duty structures

India’s average customs duty of about
129 far exceeds the roughly 5%
inleading economies, putting its
manufacturers and exportersata

in all cases, but at least in the
important caseswhere domes-
tic production is on the mar-
gin, it could bevery useful,”Vir-
mani said, citing the
information technology sector
as a prominent example.
These, he added, are precisely
the areas the finance minister
is likely to examine closely to
see how far existing distortions
canbereversed.

Virmani pointed to the
WTO Information Technology
Agreement (ITA), signed
largely at the initiative of the
United States,as a case study of
how well-intentioned tariff
liberalisation can have adverse
structural effects. Under the
ITA,Indiaagreed toreduce tar-
iffs to zero on a defined list of
IT products. However, the
broader manufacturing impli-
cations were not adequately

assessed at the time.While fin-
ished IT products became
duty-free, many inputs and
components continued
toattract higherduties, result-
ing in a pronounced inverted
duty structure.

“This hurt domestic manu-
facturing, even in areas like
simple assembly of laptopsand
computers, where India could
havebeen competitive,”he said.
The experience, according to
Virmani, highlights the impor-
tance of carefully sequencing
and designing tariff reformsto
avoid undermining domestic
capabilities.

While rationalising tariffs
can deliver strong medium-
term benefits — as demon-
strated by the reforms of the
1990s — Virmani cautioned
that short-term disruptions
are sometimes unavoidable.

BANK OF INDIA

SHAHADRA BRANCH

with following detalls:

PUBLIC NOTICE

Public Matice regarding outstanding rent of Lockers. It is infarmed to the General Public that Bank of India, Shahadra branch has Overdue Lockers

Sl. | Locker Name Address Rent Due (Rs.) | Rent Due Date

No.:| No. (Excluding GST)

01 | 000324 | Anwarl wio Kamruddin E-57, D-133 Sunder Nagri Delhi 110094 17,100/- 16.10.2014

02 | 0373 Sita Ram Lambu 175, Shiva Khand Vishwa Karma Magar Jhilmil Colony 21,000/- 02.01.2012

Delhi 110095

03 [000276 | Baljinder Singh Sio Amrik | 1/2400, Street No. 1 Ram Nagar Shahadra Delhi 110032 21,000/- 18.03.2013
Singh / Manjinder kaur

04 |000780 | Virender Singh | Gopal Raja | 84/4, Rajiv Nagar, Mandoli Delhi 110093 21,000/- 12.05.2012

05 | 000951 Manmeohan Kaur/ Surjest 54 A/ Teliwara Shahadra Delhi 110032 71,500/- 28.05.2015
Singh Bindra

Notice was sent by the branch to above locker helders by registered post to which no reply was received. Therefore, the locker holder or the legal
heirs of the Locker Holder is requested to contact the branch within 15 days of this nofice and pay the entire outstanding rent of the locker. In case of
non-payment of dues, the locker will be broken under legal process.

Chief Manager, Bank of India, Shahadra Branch

JANA SMALL FINANCE BANK

& Sehemduilesd Cormmencial Bark

NOTICE OF SALE THROUGH PRIVA \

SALE OF IMMOVABLE ASSETS CHARGED TO THE BANK UNDER THE SECURITISATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002. (SARFAESI ACT)

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & 12/2B, Off Domlur,
Koramangla Inner Ring Road, Next to EGL Business Park, Challaghatta, Bangalore-560071.

A

v

Supreme Courtin M/s. Transcore Vs. Union of India. Further, Interim stay dated 11.04.2022in SA|  |publicis hereby informed of the revised bank account details as under: The undersigned as Authorized Officer of Jana Small Finance Bank Limited has taken over Physical Possession of the schedule property under the SARFAESI Act.

No.42/2022 now TSAN0.48/2022 has no relevance as the said SAitself stood dismissed by Hon'ble Particulars Previous Bank Accounts | New Bank Accounts The Authorized Officer of Jana Small Finance Bank Limited, had already conducted multiple public auctions for selling the property, but they turned out to be
DRT-1II Delhi vide order dated 23.09.2024. Also TSANo.04/2024 filed by auction purchaser, against : : unsuccessful as no bids were received. Hence please be informed that if the total outstanding dues in the aforesaid loan account are not paid within Fifteen (15) Days from the
L"rgzgﬁgeegwg dar\;‘v‘:;”;isdn‘:%g;egyd#gnfgl:gg?‘?ﬁ‘gglh"iz{g;“:r'gg‘r% :t‘é‘ét'gg/ig'g OzTZ‘;”r:oWn']tm Bank Name Axis Bank HOFC Bank date of this publication of this notice, then the Authorized officer will proceed for sale via private treaty of the property as stated below.
was found. Another TSA 10/2024 was also dismissed by Hon'ble DRT-IIl Delhi vide Order dated IESC Cade UTIBIOGOT26 HOFCOO03871 rPel;tI)ilg t?otr:ac:?g ; gc:jmid that the secured property as mentioned in the Schedule are available for sale through Private Treaty, as per the terms agreeable to the Bank for
1812202, iy el [ ey ell el eneels Wity e [y o7 el phussal Master Collection 5 Standard terms & conditions for sale of property through Private Treaty are as under:
e s s e L L R Account No. (100%) | 91°020003131621 =0200054012881 1. Sale through Private Treaty will be on "AS IS WHERE IS BASIS" and "AS IS WHAT IS BASIS".
s such, there is no stay or injunction against my clientin proceeding under ct. Mr. Ajay . . : e . - R
Kumar Porwal, Advocate who is acting on the instructions of his client M/s Kissan Petro Oils Pvt. Ltd. RERA Account Ma 2. The purchaser will be required to deposit 100% of the sale conSIderatlon. on the expiry of pl_JbIlcatlon of th'.s notl_ce. , . . . .
has been deliberately issuing false statement through Public Notice which amounts to overreaching (70%) MA Q200054000923 3. In case of non-acceptance of offer of purchase by the Bank, the amount if any paid along with the application will be refunded without any interest with in the stipulated time.
the judicial process of law and contemptuous in nature. Hence it is again reiterated that my clientis 4. The purchaser should conduct due diligence on all aspects related to the property (under sale through private treaty) to his satisfaction. The purchaser shall not be entitied to
well within its legal right to carry out auction of the mortgaged immovable properties situated at 7B Promater F“?‘E Cash |na S0200054000834 make any claim against the Authorized Officer / Secured Creditor in this regard at a later date.
&C, Udyog Kendra, Greater Noida Industrial Development Area, G.B. Nagar, UP and D-10 (half Flow Accourit No. {303%) 5. The Bank reserves the right to reject any offer of purchase without assigning any reason.
undivided share), NDSE Part-ll, New Delhi through e-auction scheduled for 09.01.2026 under ] 6. The purchase_r has to bear all etamp duty,l registration fee, and other expenses, taxes, duties, society dues in respect of purchase of the property.
SARFAESIAct. Itis informed accordingly. “l“te-‘u:-m'mzﬁ 7. Sale shall be in accordance with the provisions of SARFAESI Act / Rules.
(SEEMA GUPTA), ADVOCATE| | © ac®: Gurugram AMB Infraventures Private Limited Sr.| Loan Account [Ty Amount as per 13(2) Demand Notice Reserve price for
OFF: Flat No. C-4/421, Milen Viher Aptts., No. Number under SARFAESI Act. private treaty

I ARl ey DR 2 | 1| 4512864000208 | 1) Mis. Aimra Corporation Pvt. Ltd., 2) Mr. Dheeraj Kumar | Rs.45,56,329)- (Rupees Forty Five Lakh Rs.18,50,000-
D ATEi)' 03.01.2026 Email: seemagupta378"@yahoo com i i _L‘. Sharma, S/o. Sh. Vijay Kumar Sharma, Fifty Six Thousand Three Hundred and (Rupees Eighteen Lakhs Fifty

— : : 3T g BOI "’}j‘,;’ 4512020000838332 3) Mr. Vijay Kumar Sharma, S/o. Hari Dass Sharma Twenty Nine Only) as of 23-01-2025 Thousand Only)

Bank of India " i

Details of Secured Assets: All that piece and parcel of the Immovable Freehold Built up Property bearing No.70, Area Measuring 150 Sq.yards, Bottom to top with
its Roof Right upto Sky Level, out of Khasra No.106/1, situated in the Old Lal Dora (1908-1909) of Village Pooth Kalan, Abadi known as Pooth Kalan, Delhi-86, State
Delhi. Owned by Aimra Corporation Private Limited, Through its Director Mr. Vijay Kumar Sharma, S/o. Mr. Hari Dass. Bounded by: East: Gali, West: Other's
Property of Sh. Umed Singh, North: Other's Property of Sh. Sher Singh, South: Other's Property of Sh. Hari Singh.

The aforesaid Borrower's/ Co-borrower's attention is invited to provisions of section 13(8) of SARFAESI Act for redemption of secured assets mentioned hereinabove by
tendering the aforementioned outstanding dues together with all costs, charges and expenses incurred by the bank before the sale of secured assets.
Correspondence Address: Mr. Ranjan Naik (Mob. No0.6362951653), email: ranjan.naik@janabank.com. Jana Small Finance Bank Limited, (formerly known as

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
VITASTA SOFTWARE INDIA PRIVATE LIMITED OPERATING IN

Assel Recovery Management Branch, MDI Budding, 18t Floor, 28, 5. Y Road
Andher West Mumbai - 400058 Email: Assal MNZEbankofindia bank.in

PUBLIC NOTIFICATION

5. Mame of Borrower |
Designated Partner of
Defaulting Borrower company

COMPUTER PROGRAMMING, CONSULTANCY IN NEW DELHI
| (Under sub-regulation (1) of regulation 364 of the Insolvency and Bankruptcy Board
of India (Insolvency Resolution Frocess for Corporate Persons) Regulations, 2016) No
RELEVAMT PARTICULARS '
1.|Name of the Corporate Debtor | Vitasta Software India Private Limited

Address

M/s. Janalakshmi Financial Services Pvt. Ltd.), having office at Jana Small Finance Bank Limited, 16/12, 2nd Floor, W.E.A Arya Samaj Marg, Karol Bagh, Delhi-110005.
Date: 05.01.2026, Place: Delhi NCR

Beldress: Reglstered Offlee: 165, Rabindra
Sarani, Room MNo-4054, Kolkata, West
Bangal- 700007

Corporate Office: Room No-35, 2nd Floos
28, Grant Lanse, Kolkata, Wesi Bengal-
FOOO12.

(along with PAN/CINILLP No.
& | Address of the reqistered office

| PAN: AAKCV 13604 | CIN | UB201 30L2024PTCA30452 M/s. Chandra Proteco Sd/- Authorized Officer, Jana Small Finance Bank Limited
Reqd, Office: 102, Ganga Chambars 6A/1 1 | Limited
First Floor, WEA, Karol Bagh, Central Dalhd, | (Moticea No.1)
| | New Defhi-110005
3. | URL of wabsita WA
{4, | Details of place where majority | NA
|of fived assets are located
& | Installed capagty of main
| products! services
6, | Cuantity & value of main producis!

Asset Reconstruction Company (India) Ltd. (Arcil)
Acting in its capacity as Trustee of various Arcil Trusts, Arcil office: The Ruby, 10th floor, 29, Senapati Bapat Marg, Dadar (West) Mumbai-400 028

Website: https://auction.arcil.co.in; CIN-U65999MH2002PLC134884
PUBLIC NOTICE FOR SALE THROUGH ONLINE E-AUCTION IN EXERCISE OF THE POWERS UNDER THE SECURITISATION
AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (SARFAESI ACT)
READ WITH RULES 6, 8 & 9 OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002

Notice is hereby given to the public in general and to the Borrower (s) / Guarantor (s) / Mortgagor (s), in particular, that the below described immovable property/ies mortgaged/charged to the

Ricil

| Mr. Mukul Gupta
2 | (Director/Guarantor)
| (Noticee No.2)

| Mrs. Aparna Gupta
3 | (Director | Guarantor) -

Address: 53, Tagore Town, Allahabsad, Uttar
_ " | Pradesh-210002

Computer programming, consuliancy, and
redaled services

| As per Last audited Balance sheet for

Address: 53, Tagore Town, Allahabad, Utiar

Pradesh-210002 : R NN , . . ) ) . . . .
senvices sofd in fast inancial year | FY 2024-25 - value of Revenue from operation (Noticee No.3) R Asset Reconstruction Company (India) Limited, acting in its capacity as Trustee of various Arcil Trusts (“ARCIL”) (pursuant to the assignment of financial asset vide registered Assignment
i3 0 and from olher senices was 230« 'Mr. Jagdish Kumar Agreements), will be sold on “As is where is”, ‘fAs is whatl is”, “Whatever therle' is” and “Withoutlrlecolurse basis” by way ef onIine e-agction, for recovery of outstanding dges of together with
| T Ei’hplﬂyéﬁﬂ wiriien THIL ” [ Kesarwani (Director | Address: 53, Tagore Town, Allahabad, Uttar further mtereet, charges and costs efc., as detened below in terms of the provisions of the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
8. | Furlher details including last avaiiable [ The company is incorporated on 27.04.2025 Guarantor) - (Noticee No.5) Pradesh-210002 (“Act”) read with Rules 6, 8Iand 9 of the Security Interest (Enforcement) Rules, 2002 (‘Rules )I
financial statements {with schedules) | Audited Bakance sheet of 2024-25 is available. Sl Name of the Borrower LAN No. & Trust Outstanding amount Possession| ¢ of Type of Earnest Money Reserve Date & Time
of two years, lists of credilors, relevant | Details can be sought by emailing: M/s. Sarda Confin Pvt. I_'td' Add - 98 Grant L v Eloor. Kolkat Co-Borrowerls / Sellina Bank as per SARFAESI Notice type and || <bection | Property and | pooocit (EMD ; Aucti
dates for subsaquent events of the cirp.vitastasoftwareindiapvtitd@gmail.com 5 | (Guarantor) - (MNoticee '-"-'ESII-EZT;QQI -_mE-JEEII'Iwana. nd Flowr, Kolkata, No Guarantorls | Mortgager/s g Name p date p Area posit ( ) Price of E-Auction
| | process are avaslable al _ No.7) Borrower: 15100074328 ARCIL- |Rs.7,53,247.83/- (Rupees| Physical | Asper [House Rs.65,000/- Rs.6,50,000 On
9, | Elgibility for resciution applicants | Details can be sought by emailing, | Wis.Datum SecuritiesLtd | 1.RAJ KUMAR YADAV | SELLING BANK - Eeta" Seven Lakhs Fifty Throel on04th | request (Rupees Sixty F)ive |- Rupces Six |12:02.2026
under section 25(2jh) of the cirp.vitastasoftwareindiapvtit mail.com - ress; 2B, Grant Lane, dnd Floor, Rolkata, 2. MANISHA YADAV . oan ousan wo  Rundre ousand Only akhs Firty at 04:00 PM
':I'.Ilji-' g H\'EIIiEIHEI Fil| :I P Pﬂ d@g & L?Juaa}rﬂ ntﬂrb 1”':““:-5“ West Bengal-T00012 3. VINAY YADAV MUthOOtgousmg Portfolio- Forty Seven and Paise Elghty D Thousand Only)
' : = A ' 1,0 inance Lompany|,qae » | Three Only) on 06th MAR
10.|Last date for receipt of expression | 03.02.2026 (Guarantor) Limited (MHFCL
! |of interast G _ M/s. Virtuous Holdings Pvi. | Address: Marcantie Bullding 912, Lal Bazar imited ( ) TRUST Eolj:g;lljrél;(g;:g?srest thereon
11| Date of issue of provisional listof | 13.02.2026 7 | Ltd. {Guarantor) - [Moticee | Sireet, 2nd Floor, Block-E, Kolkata, West Dated 08-03-2019
prospective resclution applicants No.9) Bengal-700001
5 1Eaet Aata fer é.x'hmllt.si:rh'-::lr 113 07 7026 PYRELT e Description of the Secured Asset being auctioned: FLAT NO. GF 1, GROUND FLOOR ADMEASURING 310 SQ.FT. (BUILT UP AREA), KHASARA NO 953, KRISHNA VIHAR
: AUITNS A, s. Hari \'yapar i ) ;
‘abjections fo provisinal st | ¢ |(Guara nrgrr . [Notices Addesss- 28 Granl Lans. 3ivd Floor Kélkata COLONY, RADHA KRISHNA PUBLIC SCHOOL, VILLAGE SAHPUR BAHMETA, GHAZIABAD-201001 H.O, UTTAR PRADESH.
13| Date of issue of final kst of 26.02.2026 | No.10) West Bengal -700012, Pending Litigations known to ARCIL |Nil Encumbrances/Dues known to ARCIL Nil
\praspeciive resolubon applicants | This is to inform that Bank of India has issued Show Cause Motice vide ref Mo- Last Date for submission of Bid Same day 2 hours before Auction Bid Increment amount: As mentioned in the BID document
2 s i bl 05.03.2025 ARMB/2025-26/178 dated 20.08.2025 10 you all Noliceas in regard Lo account Demand Draft to be made in name of: | ARCIL-Retail Loan Portfolio-086-A-TRUST Payable at Par
memorandum, evaluation mainx of M's Chandra Proteco Limited seeking your reply / represantation to ceriain - - -
| Fms;:ech'n'e fesnlul':qf!_app_llcants- _ apportunity o tender your reply/representation, if at all any. HDFC Bank Limited, Branch: Kamla Mill, Mumbai, IFSC Code- HDFC0000542
13 E:égﬁiﬂ;ﬁihmm'm of 04.04.2026 The said Show Cause MNotice was posted on 22.08.2025 through Speed Post at Name of Contact person & number | Govind Ram BALRAM Sharma 9212443181 (authorised.officer@muthoot.com), monica.rudra@arcil.co.in

your regisiered address as mentioned abowve which B returmed back
urwdalivarad,

We have not received any replyrepresentation fill date from your end. In
case you have not received the said Show Cause MNotice, we inform you to
collect a copy of the said Show Cause Molice along with a copy of Foransic
audit report from Bank of India, Asset Recovery Management Branch
situated at MDI Building, 1st Floor, 28, 3V Road, Andheri West, Mumbai
400058 and submul your raply, if any within 07 days of this notica, 1 wea da nol
receive any reciprocation from you, bank will have no other option, but fo
proceed further in its process in accordance with applicable guidelines/faws,
wilhoulwailing any furlher.

Terms and Conditions: 1) The Auction Sale is being conducted through e-auction through the website https://auction.arcil.co.in and as per the Terms and Conditions of the Bid Document, and as
per the procedure set out therein. 2) The Authorised Officer (*AO”)/ ARCIL shall not be held responsible for internet connectivity, network problems, system crash down, power failure etc. 3) At any
stage of the auction, the AO may accept/reject/madify/cancel the bid/offer or post-pone the Auction without assigning any reason thereof and without any prior notice. 4) The successful
purchaser/bidder shall bear any statutory dues, taxes, fees payable, applicable GST on the purchase consideration, stamp duty, registration fees, etc. that is required to be paid in order to get the
secured asset conveyed/delivered in his/herlits favour as per the applicable law. 5) The intending bidders should make their own independent enquiries/ due diligence regarding encumbrances,
title of secured asset and claims/rights/dues affecting the secured assets, including statutory dues, etc., prior to submitting their bid. The auction advertisement does not constitute and will not
constitute any commitment or any representation of ARCIL. The Authorized Officer of ARCIL shall not be responsible in any way for any third-party claims/rights/dues. 6) The particulars specified in
the auction notice published in the newspaper have been stated to the best of the information of the undersigned; however undersigned shall not be responsible / liable for any error, misstatement or
omission. 7) The Borrower/ Guarantors/ Mortgagors, who are liable for the said outstanding dues, shall treat this Sale Notice as a notice under Rules 8 and 9 of the Security Interest (Enforcement)
Rules, about the holding of the above mentioned auction sale. 8) In the event, the auction scheduled hereinabove fails for any reason whatsoever, ARCIL has the right to sell the secured asset by
any other methods under the provisions of Rule 8(5) of the Rules and the Act.

Place: UTTAR PRADESH
Date: 03-01-2026

epaper.ﬁnanﬂtaEexpress;mn‘. .

& | Process email id to submit

! |Exprassion of Intares] :

{7 |Details of the corporate dablor's
registration status as MSME

' cirp.vitastasoftwareindiapvtitd@gmail.com

A5 per e fast audited Balance sheel it 15 micso
enterprise, as the investment in plant and
machinery or equipment does nof exceed two
crore fifty lakh rupees and fumover does not
excaad ben crode Pepaes,

Shrishti Garg

Resalution Professional, in {he matter of VYiasla Software India Private Limited

Regn. No.: IBBIPA-Q01IP-02029/20 118714500

Date - D501.2026  Authorization of Assignment [AFA): AAT1450901E300628M103 164
-LFia-:u: MNew Dalhi AFA valldity: 30062035

Sdi-
Deputy General Manager, ARMB

Sd/- Authorized Officer, Asset Reconstruction Company (India) Ltd.
(In capacity as Trustee) Trustee of ARCIL-Retail Loan Portfolio-086-A-TRUST

New Delhi




